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THE HIGH COURT AND SUPREME COURT JUDGES

(CONDITIONS OF SERVICE) AMENDMENT ACT, 1086 - -

| No. 38 OF’ 1986

[26th August 1986]'

'A_n Act further to amend the ngh Court Judges (pondltlons of .

Service

Servmeg Act, 1954 and the Supreme Court Judges (Cond1t1ons of ' E

Act 1958

Be it enacted by Parhame'nt in the Thlrty-seVenth Year of the Repubhc .
. of Ind1a as’ follows - .

.CHA-P.T'ER 1

PRELIMINARY L _’ '

1. (1) This Act may be called the H1gh Court and Supreme Court:
' Judges (Cond1t1ons of Serv1ce) Amendment Act, 1986

(2) It Shall come into force on' such date as the. Central Government

' may, by notlﬁcatmn in the Ofﬁual Gazette appomt

CHAPTFR II

AMENDMENT OF ’I‘HE HIGH COURT JUDGES (CONDITIONS or SERVICE)
. ACT 1954

2 In section %4, of the High Court Judges (Condltxons of Serv1ce) Act,

1954 -(hereafter in this Chapter referred to. as the ngh Court Judges

: Act) m sub—sectlon (2), in clause (a),

(a) in sub clause (z) the word “and” occurrlng at the end shallv

be omltted

Short

fitle .

" com-
 mence-

ment.

Amend-

- ment of

section 4,

(b). after sub-clause (n) the followrng sub clause shall be

‘inserted, namely —-— S 1.

“ (331)- where the Judge had, prxor to his appomtment as such

held any perisionable post under the Union or a State, the- penod o

. of leave -earned by him in the said post, so, however that such .
‘period’ shall not exceed ‘one hundred a!nd elghty days m terms

of leave on full allowances, and”..

. . ‘ \
i N

iy

I 11 1986 Vm’e Notification No S. 0. 827 (E), dated 24 ]0 1986, Gazette of India, 1986
' Extra-crdinary Part I, Section 3. (). _
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R A of Sefrmce) Amendment S

.}éh;flend; . s In .section ,17A of the‘~Hfgh Court Judges Act—~

- m:én.t of .. '
t ‘sle;:xon N (a) for sub-bectlons () and @), the fOllOng sub-sectlons shall‘_

be. substltuted namely — ‘ i

“(1) Where a Judge who bemg 1n servicé on or after the :

commencement of the High Court and Supreme Court Judges_" N

(Conditions" of Service). Amendment Act, 1986, dies, whether
" before or after retirement in circumstances to which section 17
_does not ‘apply, family pension calculated at the rate of fifty per
cent. of the pension admissible to him on the date of his death
. shall be payable {0 the person or persons entitled thereto and the

amount so payable shall be paid from the day. following the date o

- of death of the Judge for a period of seven years or for a
period up to the daté on which the Judge would have. attained
. the age of sixty-five years, had he survived, whichever is earlier,”
- and thereafter at the rate. of  half of the family pension so
" admissible. = e

‘Explanatzon —For the purposes of determlmng the person‘
_ -or persons entitled to family pensmn under th1s sub~sect10n--

() in relatlon to a Judge who elects or is ehglble to
receive pension under Part I of the First Schedu‘e the rules,
notifications and orders for theé time being in force -with

. - . regard to the person or persons entltled to i‘arrnly pension in
relatlon toan; ofﬁcer -of the. Central 01v11 Se1v1ces Group
‘A’ shall apply, ‘

(u) in 1elat10n to a Judge who elects to re('elve pensmng

“under Part IT or Part III of the First Schedule, the ordmary .

rules .of his service if he Had not been appointed a Judge

~ with respect to the pelson or persons ‘entitled to family

"~ pension shall apply and hlS serv1ce as a Judge ‘being treated
as serv1ce therem .

L@y Where any Judge, who has elected to receive the pension
payab]e to him under Part IT or Part III of the First Schedule,
retlres or dies in. c1rcumstances to which section 17 does not
apply, gratuity; if any; shall be payable to the person or persons
entitled thereto under the ordlnary rules of his service if he had
- .nhot been appomted a Judge, his service as a Judge being treated
-as service therem for. the purpose of calculatlng that gratuity.”;

(b) in sub-Sect1on (3)' in clause (1it), for the words “thirty .
thousand rupees” the words “fifty thousand rupees" shall be substl— o
tuted . :

() in the Explcmatzon for the words brackets and figures “sub-
S sections (2) and (3)”, the word, bldeetb and ﬁg'ure “sub-sectlon
(3) ” vhall be substifuted. : ‘



'6#‘?@58’6-] Hzgh Cowt und - Supfreme Court Judges (Condzttons : "—1-05'3 L
' _ _  of Sewtce) Amendment - o

. 4 After sectlon 20 of the ngh Court Judges Act the followmg sectlon " Insértion

: " _8hall be inserted and shall be deemed to have been insérted with effect of new -

o o - 7 from the 5th day of September 1977 namely — e ;gcAtion ;

IH90A. The Depo>1t Linked Insurance Scheme for the time bemg " Depasit’

in force under the General Provident. Fund‘ (Central Services) Rules, . Linked
1960, shall apply to every Judge whether he subscribes to the General ~Insurance
Provident Fund (Central Serv1ces) or. any other Proyident Fund “,SChem‘e'
reterred to in sect1on 20.”, '

Lo 5. In the H1gh Court Judge§ Act for sections 22B.and ZZC the foltow- ‘Substitution
Lo . mg sections shall be substituted, namely — : .. ol mew

: . v . ‘ : B __sections

: i . . o o R : e L sections -
P - e e e o . *'22B and .
“22B Ev‘ery Judge shall be .entitled to a staff car -and one: Conveyance -
hundred  ang fifty litres of petrol every month or the actual consump-  facilities, -
tmn of petrol ‘per month, whlchever is less, o

: ZZC ‘The Chief - Juotlce and ‘each of the ‘other Judges of every" .3um]‘ptua!'-y
- High Court shall be - entitled to a sumptuary allowance. of five - allowance. -
- hundredrupees per month and three hundred rupees per month res- -

’ pectlvely . :
- 6. In the Fll‘St Schedule to the. ngh Court Judges Act— - "Amend.
(@) in Part I, after paragraph 10, the f.gllowmg paragraph shall* ment of -
o be inserted, namely:— _the First
o Schedule, :
oo 11, In the case of a Judge to. Whom this Part applies and - . .
- . . .. who-has retired on or after the commencement of the. High
'Cowt and’ Supreme Court, Judges (Cond1t1ons -of Service)
Amendment Act, 1986, the foregomg provisions of this Part shall
Buve eﬂ"ect sub]ect to the modifications that— :
(i) for paragraph 2 -the follow1ng paragraph shall be R
subst1tuted namely:i=- : S

A «g, Subjeet to the other provmons of th]s Part the
'pensmn payable 'to..a Judge to whom. this Part applies .
_ and ‘who has completed not less than seven years of
. R _-serv1ce for pens1on shall be~— :

(@) for service as Chlef Justlce 1n‘. any’ ngh'
-Court,. Rs. 4.500 per annum. for.each compleﬁed year-
of seerce, . S '

. (b) for- serv1ce as any other Judge in any ngh
Court, Rs. 3;430 per annum for each completed year
of servwe ’ .

"Prov1ded that the pens1on shall in no case exceed "
.~ Rs: 54,000 per annum in the case of a Chief Justlces,
'~ and Rs, 48, 000| per annhm in ‘the case of any other
Jlldge ”: : R ’ ‘
"(u) paragraphs 3 to 5 ‘shall be omltted

-(#1) in paragraph 6, for the word ‘and- ﬁgure “paragraph
5” the word and ﬁgure “paragraph 2” shall be substltuted
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of Service) Amendment

(i) for paragraph 8 the followmg paragraph shall be
substltuted namely:—

“8. Notw1thstand1ng anythlng contained ‘in the fore-

—gomg provisions: of this Part, the pension payable to a
Judge who has completed fourteen years of service for

pensmn 1nc1udmg not 19.35 than six years of service as
h Chief Justice of one or- more of the hlgh Courts, shall. be
-Rs. 54,000 per annum. : :

(v) in paragraph 9, for the figures “6, 000” the ﬁgures

“15 750" shall be subst1tuted
(m) paragraph 10 shall be omltted’

(b) in Part 1, after paragraph 3, the followmg paragraph shall' .

be 1nserted namely —_

‘4. In the case of. a Judge to whom this Part applies and who
" has retired on or.after the commencement of the High Court and’

Supreme Court Judges, (Condltlons of Serv1ce) Amendment

~ Act, 1986, the foregoing provisions of this Part shall have effect s

subject to’ the modifications that— -
' (@) in paragraph 2,— '
' (4) -in clause (b),.for the ﬁgures “500” and “9,500”,

the figures “1,600” and “8 0(}0’_’ ‘,shall respec‘tlvely be

"~ substituted;

(B) after ‘clause (b) the followmg prowso shall be -

mserted namely: —

“Provided that the pensmn under- clause (a);

"and the . additional - pension = under clause (&)

annum in the case of any other Judge.”;
(u) paragraph 3 shall be om1tted’

. CHAPTER III _

_ AMENDMENT OF THE SUPREMIE COURT JUDGES (Comm’xons or Szavrcn)
: Act, 1958 ’ i

1. In section 4 of the Supreme Court Judges (Conditions of Serv-xce) '
- Act, 1958 (hereafter in this Chapter referred to as the Supreme Court.

Judggs Act), in' sub-section (2), in clause (a), in sub-clause (iii), for the
- words “four months in terms of leave on half allowances”, the words “one -

hundred and elghty days in terms of leave on full allowances” shall be
subshtuted :

‘8. In sectmn 16A of the Supreme Court Judges Act —

(@) for sub—sectmn (1) the followmg sub~sect1on shall be subst1~ 3

tuted namely —

~ together shal] in no case exceed Rs. 54, 000 per annum .
in the case of ‘a Chief Justice and Rs. 48,000 " per -

0
Y

41 of 1958,

“(1) Where a Judge who, bemg in service on or after the. ...

commencement. of the High Court -and Supreme Court Judges
(CondItlons of Servlce) Amendment Act 1986,—.

(a) - dies before retirement family - pension calculated'

at the rate of ﬁfty per cent of the pension admlsmble to him
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‘of Sermce) Amendment

" on the date of his death shall' be payable- to the petson or
© persons ent1t1eu thereto and: the amount so payable shall be
paid from the day following the date of death of the Judge

" for a period of seven years or for a period up to the date on

‘ ‘»wh1ch the Judge would have attained the age of sixty-five

years, had he survived whichever is earlier, and thereafter

at the rate of half of the family pension so admissible; and

~ (b) dies after retirement, family pension calculated at
the rate of half of the pension so admissible to him shall be
payable to the person or persons entitled thereto..

E:Jcplanatwn.—For the purposes of determining the person
or persons entitled to fantily pension under thls sub-section,—

(i) in relation to a Judge who elects or is eligible to

- receive pension under Part I of the Schedule, the rules, noti-

fications and orders for- the time’ being in force with regard .

~ to the person or persons entitled to family pension in rela- .
‘tion to an officer of the Central Civil Serv1ces Group ‘A, ,

-sHall apply;

(i) in relation to -« Judge who eIECts to receive pens1on

*  under Part II or. Part III of the Schedule, the ordinary rules - =
of his service if he had not been appointed a Judge with

‘respect to. the person or. persons’ entitled to family pension

shall apply and his serv1ce as a Judge. bemg treated as ser~
‘viee therein.”;

~(B) in sub-section (2) in -clause (i), for the ‘words “thirt‘y
thousand rupees”, the words: “ﬁfty thousand rupees” shall be substl-"

tuted

(€). in the Explanatwn, for the words “In th1s sectmn the words o

-brackets and ﬁgure “In sub- sectlon 2)” shall be subshtuted
9. After sectmn 20 of the Supreme Court Judges -‘Act, the followmg

" section shall be inserted. and shall be deemed to have been inserted w1th )

effect from the 5th day of September, 1977, namely —

“20A The Deposit Linked Insurance Scheme for the time belng.

Cin force under the General Provident Fund (Central Serv1ces)
Rules, 1960, shall apply to. every Judge whether he subscribes to the

General Provrdent Fund (Central Serv1ces) or any otber Provident .

: Fund referred to in. sectlon 20.”.

10 In the Supreme Court Judges- Act, for section 23A the followmg
.sectlon shall be substltuted namely —

“93A. Every Judge shall be entltled to a staff” car and one ‘

hundred and fifty litres of petrol every month or the actual consump-
tion of petrol per month, whichever is less.”.

11. In section 23B of . the Supreme Court Judges Act for the ~words

: “ﬁve hundred - rupees per month and three hundred rupees”, the words

“one {housand two hundred and fifty ‘rupees pér month and  seven
hundred and fifty rupees” shall be substituted. o '

Insertion
of new
section
20A.

Deposit .

Linked
Insurance
Scheme. -

new see-

- tion for

section
23A.
Convey--.
ance

. facilities,

. Substite-
- ‘tion of -

Amend-

ment of

_sectlon
238,

ta
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ﬁxr:;?g; ' 12, In the Schedule to the Supreme Court Judges Act;—
the . - (@) in Part I, afler paraﬁraph the followmg paragtaph snan_
: i‘il:”_ be inserted, namely:—

7. In the case of a Judge to Whom ‘this Part apphes and
who has retired on or. after the commencement of. the High
Court and Supreme Court. Judges ~(Conditions of Service)
Amendment Act, 1986, the foregoing provisions of this Part. shall
have eﬂ’ect subject to the modifications that— "

(z) in paragraph 2——

(A) in cl’tuse (b) for the figures “470”, ‘_‘ZO_,OOO”
an “1,200”, the figures “1,235”, “37,500” and - “3,150”
shall respectively be substituted; '

“(B) in-the proviso, for the ﬁgures “6,000”, the
' figures “60,000” shall be substituted; :

_ (i) to paragraph 3, the fo]lowmg proviso shall be
o S ‘added, namely:— ~

“Provided that the pension under this paragraph
shall in no case exceed Rs, 54, 000 per annum.”; ‘

, © (i) in paragraph 5, for the ﬁgures “7 5007, ‘the ﬁgures'
“19 7007 shall he substltuted :

" (iv)  paragraph 6 shall be omltted’ '

(b) in Part III, after paragraph 3, the followmg palagraph shall»
oe 1nserted namely: — - :

*4, In the case of a J udcre to Whom this Part applles and who
has retired on or after the commencement of the ngh Court and ..
Supreme_ Court Judges (Loncht}ons of Service): Amendment .-

‘Act, 1986, the foregoing provisions -of thB Part shall have effect -
°11b3ect to  the modifications that— '

y () in paragraph 27—

" (A) in clause (b), for the ﬁgures “500” and ug 0007,

_ the figures “1,600” and- “8, 000” shall. respectively be
' substltuted

- (B) after clause (), the followmg proviso - shall
- be 1nserted namely :—

“Provided - that the pension under cIause (a)
_and the additional pension' under clause (b) toge-
ther shall in no case exceed Rs. 60,000 per annum
in the .case of the Chief Justice and Rs. 54,000 per
annum. in the case of any other Judge .

(u) paragraph 3 shall be omitted.’,




